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Anma Purn? Sharmd 5 the groand thilt the respondents

IN THE CENIFAL GDMINIS TS TIVE TR IBJINAL
JAIPJR BENCH: JAIPUR

Diate of orler ¢ 11.7.1995,
CP No. /1995

in
A No, 923/93,

Emt, Anna Purnd Sharm

, ceoe Applic2nt.
versaus

Shri V.8, Sispdia & Ors,
soee Respondents,

M:, Mrhendr?2 Shah, Coansel for the 3ppliciant,

Mr, .0, Sharm2, Counscl for the respondent

n

CORAM: .

Hon'ble Mr, Gopala KMrishm@, Vice Chairman,
K.

Hon'ble Mr, N. Verr2, Adm, Member,

e ® o o @

ORDER
( FER HOM BLE IR, G0BaL ERISHM, VICE ik MNAN )

This is 2 contsmpk petition filed by Sute,

had

u]

nyagsd fresh hands i service ignoring her
right £o preferentidl tredtment fcocr the purpose of

emplovment @pd since the respordants h3yve ignored

¢

the Prov%sionﬁ contAined in S=otion 2S8<H of the

)
Ininstridl Dispites =ct, 1°47, vhile eng?ging such
freeh bands thay hdve committed contempt of the

order of the Tribnntl doted 18,.2,1993, :

1
SN B
{

k



—

2. We have heard 1=t ped coansel for the

perties and hAva gove through the records of

2. The ocrder which iz 21lezzd to have bean?‘
wilfully disckeyed rzad: |

d
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13 follows 3=

’
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Admit., IJTszue uotices to respondente
return2ble on 4,2,1923., In the meine
while, 1if @ny fresh eng@qgement of
c3s502l 19bkour iz ko be mdde by the
rescontients, the cliims of the
applicints under Section 25=H of

the I.D. Act shall Yepk in wview "

It i3 chwious from Annexare P/1 that

2 contempt petition in respect of the Zame Hrider

noted 3bove wa:s filed by Shri Fradeep Scor2l and

A Zny contenpt it was difmissed
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by @ Division Bench of this Trikan2l on 13,9.1993,

Thereafter, another contempt petition on the

groand of wuon Lwrlomentd@tion of the order afore-

8aid was Aismiszed by this T'vibuanal vidz order
at Aprexurs A3 A2t~ 79,6,1994,  Another note-

worthy feit ne of the cise is thit the netitiopner

his Lean engiged 2g & Coder vide Aunexare /2

for a gpecific perind with effect from 25.5,1993
to 31.12,1993,
4. In wview of the f2ctz 3tted 3Above, this

Aismizsed ds not beirng

Ui

contenpt petition i:

C{me mlintdin2bhles
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C e Learned counscel for the respondents

insisted upo

on the grouand of
frivalous and vaxaticus,

petitioner is
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Jio VERMY
MEMBER (&)

CvVr,

™

n 3warding costs to the respondents

this contenpt pekition keing
However, the
Rl |

a low paid empployss 3nd, there-

not inclined to Award 2ny costs

) (GUEAL KT ISHNA)
VICE CHAIRMAN




